
.1 

I'iML 

CLCuTT& BENH 

No.-O.A. 03 	 : 0 	
24..97. 

aLe or Orcr 

Present 	HUNBLa 	E3i, 	?RMfIl, 	ME11BER ( 

- 	
HUNV1HA 	liE pqBER (j 

P1ITHI. RAJ GHOSH 

vs. 

UNION OF INDIA & OR. 

For. applicsnt(s) 	Ms. U. Sanyai. counsel. 
Mr. N.Mukheriee, counsel. 

Fo7 respondents 

This matter has been listed today for, orders on he 

ground that yesterday on 23.9.97 •Ms. U.Sanyal, id. counsel for 

the applicant, moved an unlisted atter without. notide and an 

order ws passed by the Tribunal in :the matter on the day 

itself disposing of the application with certain directions. 

However, on subsequent scrutiny it aopar to us that although 

the applicant has described him as a Clerk, h- is besially a 

mi.mber of the Armed Force being 	Corporal under the Indian Air 

Force and, 'therefore, the this Tribunal does not have any 

jurisdiction. -We have also heard jvj•  Sanyal today. 	We have 

'i 	
considered the matter accordingly and Lhe order passed on 

23.9..97 i hereby recalled.. Let the application be retirned to 

the applicant for filing t.he same at the appropriate forum. 

2. 	A- plain copy oe this order may be. handed over to both the 
counsel. • 	 ' 0 
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